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3hri Pearey Lai .Pet it loner

Vs .

union of India S^.Ors, .. .Respordents

Hon'ble ShriP.C:. Jain, .Vembe r -(A)

Ho n' ble 3h r i J,P . Sh arm a. Me mbe r (J)
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p 1,11 L\C li-' .AL BciKCrl, Mi Dd LH I
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br the Petitioner ...In Person

•Q r the Re spo nde nt s .. .Sh ,P ,S . .'.iahe ndm,
Counsel

9 O^HR (OHAL)

iDcLlvEBED 3Y HON'BLE JAIN, :vE;i3Ei- (A)

The learned counsel for the respondents

hes filed a compliance report dt,2.6.1992 v?-ith vthich

an order for payment of B.s .10,174/- as the commutation

pension for payment to the'petitioner has also been

enclosed. The petitdorer has been given a copy of the

same. The petitioner submixs that nov; he has no

I _ ikcV-grie-./ance. Accordingly,^ proceedings are dropped,

.'ti costs.
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